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MINISTRY OF HOME AFFAIRS 

ORDER 

NewDelhi, the27th May, 2011 

S. O. « 2 4 ( E X - W I w « , the Central Government 

is of the opinion that, for the purpose specified in suh-

«ct1on(,)ofSeaioni54oftheIndo-TibetanBorderPolice 
Force ACU992 (35 of 1992), a member ofthe Forceofthe 
™ * of a Head Constable and above should be empowered 
to exerc.se the powers ^ d d j s c h a r g e ^ d u t i e s ^ 
Action 11 ofthe Foreigners Act, 1946 (31 of 1946). 

Now, therefore, m exercise of the powers conferred 

by sub-section (1) 0f S e c t io n .54 ofthe bdo-Tibetan 

Border Pohce Force Act, 1.992 (35 of 1992), the Central 

Government hereby directs that, for the purposes of that 

3ub~sect,on, a member ofthe Indo-Tibetan Border Police 

Force ofthe ran* o f . Head Constable and above may 

* * * t h e locallimtts ofthe area comprised in the border 

d stncts o the States of Jammu and Kashmir, Himacha. 

Pradesh, Uttarakhand, Assam, Arunacha! Pradesh 

MeghalayaandSikkiin, exercise the powers anddischarge 

*!!££!**smion''of **ForeigDm Aci> ™6 
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oft. 4t. ̂ t wl, ^gw iftw 

ORDER 

New Delhi, the 27th May, 2011 

S. 0.1225(E).—Whereas the Central Government 

is of the opinion that, for the purpose specified in sub­

section (1) of Section 154 of the Indo-Tibetan Border Police 
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Force Act, 1992 (35 of 1992), a member ofthe Force of the 

rank of a Sub-Inspector and above should be empowered 

to exercise the powers and discharge the duties under 

Section 4 ofthe Passport (Entry into India) Act, 1920 (34 

of 1920). 

Now, therefore, in exercise ofthe powers conferred 

by sub-section (1) of Section 154 ofthe Indo-Tibetan 

Border Police Force Act, 1992 (35 of 1992) the Central 

Government hereby directs that, for the purposes of that 

sub-section, a member ofthe Indo-Tibetan Border Police 

Force of the rank of a Sub-Inspector and above may, within 

the local limits ofthe area comprised in the border districts 

ofthe States of Jammu and Kashmir, Himachal Pradesh, 

Uttarakhand, Assam, Arunachal Pradesh, Meghalaya and 

Sikkim, exercise the powers and discharge the duties under 

Section 4 ofthe Passport (Entry into India) Act, 1920 (34 

of 1920). 
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